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Model WooDen Mills, Bombay 

8230. SHR) E. K. NAYANAR : 
SHR) B. K. MODAK : 
SHRI NAMBIAR : 

Will the Minister of COMMERCE be 
pleased to refer to the reply given to Un-
starred Questions Nos. 2634 and 2872 on 
the 1st December, 1967 and Sth March, 
1968 respectively and state : 

(a) the details of the C. B. I, report 
on illegal conversion of silk looms into 
woollen looms by the Model Woollen Mills 
Bombay; 

(b) whether Government have examin-
ed the report; 

(c) if so, the action taken thereon; and 
(d) if not, when the examination is 

likely to be completed and the reasons for 
the' delay 1 

THE MINISTER OF COMMERCE 
(SHRI DlNESH SINGH): (a) to (d). The 
report is still under examination which is 
likely to take lome more timo. 

Raids 011 Birla Group of Talie MIIII 

8DI. SHRIC.K. CHAKRAPAN): 
. SHRI A. K. GOPALAN : 
SHRI K. RAMANI : 
SHRI UMANATH: 

Will the Minister of COMMERCE be 
pleased to refer to the reply given to star-
red Question No. 287 on the 27th February, 
1968 and state:_ 

(a) tho charges made in the charge 
_ts filed in the cnurt in respect of two 
. cotton textile mills; 

(b) the names of mills against whom 
the scrutiny is continuing; and 

(c) when the scrutiny is likely to be 
completed and the reasons for the delay ? 

THE MINISTER OF COMMERCE 
(SHRI DlNESH SINGH): (a) A copy 
each of the charge sheets filed in tho court 
by the Central Bureau of Investigation in 
respect of the two cotton textile mills, viz. 
MIS Birla Cotton spinning . and Weaving 
Mills Ltd.' Delhi and MiS. Technological 
Institute of Textiles, Bhiwani is laid oD the 
Table of the House.r Placed ill Lib,..",. See 
No. LT-lOO6/68j 

(b) and (c) Scrutiny in respect of MIS 
Bhiwani Textile Mills, Bhiwani has also 
been completed and a charse sheet filed 
in the court. Scrutiny is in progress in re-
Specl of MIS Century Spinning and Manu-
facturing Co. Bombay and MIS. leeya-
jirao Cotton Mills, Gwalior. In respect of 
the other three mills viz. M/S- New SWB-
deshi Mills, Ahmedabad, MIs. MaDjushrec 
Textiles, Ahmedabad and MIs. Keshoram 
Industries, Calcutta, efforts are being madc 
to obtain the relevant records which are, 
at present, lying sealed in judicial custody. 

Welfare Scbeme for Coir Workers 

8232. SHRI K. ANIRUDHAN : 
SHRI K. M. ABRAHAM: 
SHRI A. K. GOPALAN : 
SHRIMATI SUSEELA 

GOPALAN: 

Will the Minister of COMMERCE '" 
pleased to refer to the reply given to UQ-
starred Question No. 1872 on the 27th 
Fobruary, 1968 and state: -

(a) the details of the welfare scheme 
submitted by the Coir Board; 

(b) the decision taken by Govornment 
thereon; and . 

(c) if no decision has been taken so 
far, when it is Iik!,ly- to be taken and the 
reasons for de.lay? 

THE MINISTER OF COMMERCE 
(SH~U DINESH SINGH): (a) A statement 
is laid on the Table of the House. [Placed 

ira Lib,..ry. See No. LT-lOO7/68j 
(b) Due to reasources being limited, 

tho responsibility for welfare measures 
being largely that of the State Governments 
aDd the main function of the Coir Board 
being to develop the Coir Industry with 
particular refernce to exports, it is consi-
dered that the Coir Board is not the appro-
priat. institution for taking up such wel-
fare schemos for coir workers. 

(c) Does not arise. 
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1m .. , ", Trade PdIltkes 

8234. SHRI S. K. TAPURJAH : Will 
1he hoJ~ste;' of COMMERCE· be pleased 
to st,te: 

(a) whether a Resoh,tiOll was adop~ 

by t~e UNGTAD-II caJlinl for a study of 
th!! adv.erse eJl"ects of trade proctices by the 
privat~ ~nterprisc pf deve.lo~d countries 
on the export of the developiug counlTi~; 

(I!) if so, th!' precise nature of the reso-
lution and the ste;ps which arc being ta~n 
in persuance thereof; and 

(c) the precise nature of the restrictive 
practices envisaged in ·the resolution' 

THB MINISTER OF COMMBRCB 
(SHRI DINESH SINGH): (a). to (c) The 
~nd UNCIAl;) adopted a Resolution 
~idiQII that a study I!e carried out on Jhe 
!jue5ti!ID of thtl restrictive I!l!siness pra!'ti-
ces adopted by priyat~ .ent~rprillCs of dc:ve. 
loped countries, with· special reference to 
the effects of such practices on the export 
interests of the ftvclopiog countries. espe-
cially on the relatively least developed. The 
nature, scope and characteristics of this 
study is to be determined by the Trade and 
Development Board at its Seventh Session 
to be held later this year after hearing tho 
r.4ews of tile Committeo on Manufac-
tures. 
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